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UPON hearing counsel the Court nmade the foll ow ng
ORDER
Let this mat t er be listed

Wednesday (14th July, 2010) to enable the State to
explain as to why the petitioner was shifted from
the Galaxy Hospitals at Tirunelveli, to the jail
before the period of 8 weeks, as granted by this
Court in its order of 2nd June, 2010, had expired

and havi ng further regard to t he fact t hat
Di scharge Certificate does not indicate that the

treatment of the petitioner had been concl uded.

-2-Crl. A Nos. 1494- 1495/ 09
Si nce we have been i nf or med by
| earned counsel for the State that the petitioner

is still undergoing treatnment in the jail hospital

next

t he



we make it cl ear t hat such treat nent shoul d

conti nue and such medi cal assi st ance as may be
required is provi ded to him In t he event an
application is nmade by the petitioner to allow his

per sonal doct or to visit hi m in t he jail in
connection with his treatment, the same shoul d be

al l omed by the Jail Superintendent.

(Sheet al Dhingra) (Jugi nder Kaur)
Court Master Court Master



